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SICK TEXTILE MILLS 

·590. SHRI TRIDIB KUMAR CHAU-
DHURI: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether GOvernment .have prepared 
any list of sick cotton textile mills for their 
take over in pursuance of the provisions of 
the Cotton Textiles (Manqement of 
Undertakings and Liquidation) Act, 1968; 

(b) whether necessary financial and orga-
nrsational arrangements for the take-over 
of such sick textile mills have been made; 
and 

(c) if so, the time by which they could 
be taken over? 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH) : (al to (c). It 
is presumed that by "sick COltOn textile" 
mills the Hon'ble Member means cotton 
textile mills which are in difficultiel on 
account of financial stringency or inefficient 
management. The Cotton Textile Compa-
nies (Management of Undertakings & Liqui-
dation or Reconstruction) Act. 1967 prn-
vides for take over of only such mills as 
are already being managed in terms of the 
provisions of the Industries (Development 
& Regulation) Act or as may hereafter be 
taken over under that Act. Cases of such 
mills will be cons'dered in terms of lhe 
provisions of the 1967 Act for either liqui-
dation or reconstruction, A Textile Corpo-
ration i. to be set up shortly to manalle 
the mills which may be acquired by Gov-
ernment under the Acts referred to above; 
other details are under conSideration. 

PIn-IRON PRODUcnON 

"591. SHRI S. R. DAMANI: Will the 
Minister of STEEL. MINES AND 
METALS be pleased to state : 

(a) whether many prospective pi.-iron 
producers in the country have returned 
their licences and letters of intent; 

(b) if so, the reasons therefor; and 
(c) the steps pfOpCJ5Cd by Government 

to remedy the situation ? 




